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Published in the _
-EXTRAORDINARY ISSUE OF 'TRIPURA GAZETTE

Agartala, Tuesday, April 1, 1980 A. D.
Chaitra 12, 1901 S. E.

Government of Tripura
Law Department;

No. F. 25(45)-Law/79. Dated, Agartala, the 1st April. 1980.
NOTIFICA. TION

The Governor of Tripura is pleased to male the following rules ito regulate the legal
aid and advice to the weaker -sections of the society with a view to bringing the system of
justice within their reach and for matters ancillary thereto namely.

PART I
PRELIMARRY

Short title,
extent &
commencement.

1. (1) These rules maybe called vthe Tripura Legal Aidand Legal Advice
to the poor Rules, 1980.

(2) They shall extend to the whole of the state of Tripura.

(3) They shall come into force on and from the date of their pu blica-
tion in the official Gazette.

~.-

J Definition. 2. In these rules, unless the context otherwise requires,-

(a) "aided person" means aperson to whom-
i) Legal aid is provided; or

(ii) Legal advice is, given in accordance with the provision of these
rules;

Cd) "Board" means Tripura Legal aid and Legal Advice Board consti-
tuted under Rule 3 ; ..•. alr:;

I
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(c) "Committee" means the Sub-divisional Legal Aid and Legal Advice
Committee;

(d) "Court" includes any Tribunal or Authority in the State,

(e) "Form" means a FOrIn appended to these rules;

(f) "Legal Advice" means oral legal advice or written legal advice as
the nature of the case require :

(g) "Legal aid" means legal aid in any or all of the modes provided in
rule j

(b) "Legal practitioner'tshall have the same meaning assigned to that
expression in the Advocates Act, 1961 j

(i) _"Legal proceeding" means any proceeding in any court, including
any preparatory steps in connection with such proceeding j

(j) '·Weaker section" means a class of persons who are engaged as
labourer s in industry, firm etc. and includes jhumias, landless
agricultural workers, harijans and poor farmers.

-j

\ :~.
; \

PART II-

CONSTITUTION, POWERS AND FUNCTIONS OF BOARD -
AND COMMITTEES

3. (1) With effect from such date as the State Government may by
notification in the official gazette appoint, there shall be established for the.
pursose -of these rules, a Board to be called the Tripura -Legal Aid and Legal
Ad vice Board.

(2) The Head office of the Board shall be at .Agartala and the Board
may, with the previous approval of the State Government establish offices
at such other places as it may deem fit.

(3) The Board shall consist of the following Members namely:-

Member.

A. Ex-Officio Members.

(i) Minister having the
charge of Law,
Tripura.

(ii) Advocate Gerneral,
Ti·ipura.

(iii) Secretary to the Goverrnent
of Tripura, Law
Department

(iv) President, Agartala Bar
Association

Chairman

Chairman

Member.
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Constitution
of Sub-divisio-
nal legal Aid
and Legal Advice
Committee.
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(v) Director, Welfare of

Scheduled Caste and
Scheduled Tribe
Department

(vil UnderSecretary,
Law Department

Member.

Member
Secretary.

B. Members nominated by the State Government.

(vii) Two Members-of the
State Legislative
Assembly to be nominated
in consultation with the
Speaker.

(viii) Olie representative each
of the Scheduled Caste
and Scheduled Tribes to
be nominated by the
State Government.

Members.

Members.

4. (1) For the purpose of administering and implementing the legal aid--
programme in the State, the State Government shall -constitute in each Sub-
Division, a Legal Aid and Legal Advice Committee.

(2) - The Committee shall consists of the foJlowingmembersnariJely,'

_(i) One Members of the State
Legislative Assembly nomi-
nated by the State Govern-
ment in consultation with
the Speaker Chairman.

(ii) - The Sub-Divisional Officer
(Revenue) - Member

Secretary.
(iii) One Legal Practioner of

the Sub-Divisional Bar •.•.
-Association as. maybe
nominated by the State
Government _- -4'··...:· ., -Member.

(iv Chairman, Notified
Arcaathority, if there
be any

Mem8er.
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Terms of office
of the Mem-
bers,' their resi-
gnation and
acceptence.

Filling of, vaca-
.... , ,;

ncies,

Validity of pro-
ceeding

,
; ,

T.A. and D A.'
the members.
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(v) Two representatives
one each of Scheduled
Caste and Scheduled
Tribes to be nominated
by the State Government -Members.

5; (1) All the non-official members of the Board and the Committee
shall hold office for a period of two years.

(2) Wherever any person is nominated or appointed as a member of
the Board or the Commttee by virtue of appointment and post
held by him shall forthwith cease to be the Member of the Board
or the Committee, as the case it may be, if he ceases to hold such
post or office.

(3) A nominated or appointed Member of the Board may, at any
time resign his office by submitting his resignation signed and
addressed to the Chairman of the Board.

j

(4) A nominated or appointed Member of the Committee may at any
time resign his office' by submitting his resignation signed and
addressed to the Chairman of the Committee.

(5). No resignation submitted under sub-rule (3) or (4) shaH take
effect until it is accepted by the Chairman of the Board or the
Committee, as the case may be-

6. If tany.Member ceases to be a member of the Board or of a Committee
for any reason, the vacancy sha1l be filled up in the - same manner
as the original appointment and the person nominated will continue
to be a member for the duration of the term of office of the Membe~
in whose place he is. nominated-

7. No act or proceeding of the Board or the Committee shall be invalied
merely by reason of-
(a) Any vacancy therein or defect in the constitution thereof.

(b) Any defect in nomination of a person acting as a Member
thereto; or

(c) Any irregularities in its procedure not affecting the merit of the
case.

8, (1) The members of the Board or the Committee who are nominated
from amongst the members of the State Legislature shalt' bepaid
traveliing and daily allowance as may be admissible to them to
their respective capacities as members of the State Legislature.



Meeting of. the
Board and
Committees
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Powers and
functions of
the Board.
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(2) The ex-officio members shall be entitled to travelling and daily
allowance according to the rules applicable to them. The other
members shall, be paid travelling and daily allowance as admissible
to Grade I officers of the State Government under the normal
rules.

9. (1) The Board or Committee shall meet for transaction of its busi-
ness from time to time at such palces and time as the Chairman
thereof may determine.

(2) At every meeting of the Board or the Committee the Chairman
thereof shall preside and in his absence the Members present shall
choose one among the Members as the Chairman of meeting,

(3) All questions before the meeting of aBoard or a Committee shall
be decided by the majority of the members present and voting
and in case of a tie, the person presiding shall have a second or
casting vote.

(4) The quorum fora meeting of the Board and the Committee shall
be 3 and 2 respectively of the Members constituting the Board
or the Committee for the time being.

10. (1) Subject to these rules and the general control of the State Govern-
ment, it shall be the duty of the Board to take steps for providing
free legal services to the weaker section of the community of the
State.

(2) The Board shall be in overall charge of the administration and
implement ation (if tbe legal service programme in the State
and shall iI1 patticulut exercise the following powers and perform
the following functions. namely,-

(a) to supervise, direct and control.-
(i) the work of the Committees, and

(ii) the operation and administration of the Legal Aid and Legal
Advice

throughout the State.

(b) to calf for periodical report from theCommittees ;

(c) to give general or special direction to the Committees for the
proper discharge of their duties and functions,

(d) to screen cases.for extending legal aid to be filed before ore..pen-
ding before the High Court and.Supreme Court ;

(e) irresepctive of means test to permit legal aid and legal advice---,
(i) in matters of great public importance ;or

I



Duties, powers
and functions
of Committees.

(ii) in a test case the decision of which is likely to affect cases of
numerous other persons belonging to weaker section of the
community , or

(iii) in such special cases which the Board considers to be deserving
for legal aid and legal advice.

(f) Render assistance to the members of the weaker section of the
people to assert, defend or dispute a claim in legal proceeding.

g) To render assistance to the members of the weaker section of the
people in complying various legal requirements in order to secures

, the benefit under various schemes sponsored by or On behalf of the
State Government for the welfare of the general public or any
section thereof;

(h) encourage conciliation of legal proceeding;

(i) to sponsor Voluntary organisations consisting of enlightened
lawyers and to engage them to render free legal assistance to the
weaker section of the people;

(j) to sponsore legal aid clinics;

(k) to carryon. such other activities as are incidental and conductive to
the objects of these rules;

(I) to discharge such other duties and to perform such other functions
for the purposes of carrying out the objects of these rules as the
State Government may direct.

11. (1) It shall be the duty of the Committee to set up, administer and
implement the legal service programme within the area for which it is
constituted, and for this purpose to .take all such steps as may be necessary
and in accordance with the provisions of these rules and the directions which
may from time to time be issued by the Board.

~.) I
I

J
(2) Without prejudice to the generality of the foregoing provisions, \-1/ ,

. -
the Committee shall exercise the following powers and perform the following
functions namely :-

(a) to receive and investigate applications for JegaJ aid and advice;

(b) to provide for giving of legal advice ;

(c) to maintain panels of legal practitionerts and others for giving legal
aid or advice;

(d) to decide all questions as to tho grant ef, or withdrawal 0f,
legal aid;
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Functions of .
Chairman of
Committee

Cells of the
Committees.
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(e) to arrange to make payment of honorarium to legal practitioners on
the panel for legal aid or advice provided by them and generally to
provide for other costs, charges and expenses of legal aid fromth~
grants placed at the drisposal of the Committee;

(f) . to take proceedings for recovery of costs, .charges and expepses
. recoverable under these rules and to ensure that the same are
credited to Government

(g) to provide. for other legal services to the weaker sections of the
community within its area;

(h) to submit recommendations and suggest improvements in the
working of the legal service programme)

(i) to prepare, consolidate and submit such returns, reports and statisti-
cal information in regard to the legal service programme within its
.area, as the Board may call for;

(j) irrespective of the means test to initimate proceedings or grant
aid:-

(i) in cases of grant public importance; or

(ii) in a test case, the decision of which is likely to effect cases of
numerous other persons belonging to the weaker sections of the
community; or

(iii) in a special case, which for reason s to be recorded in writing is
considered otherwise deserving of legal aid.

(3) Every Committee may constitute sub-committee for more
convenient transaction of its business.

(4) Subject to the general superintendence and control-of the Board,
every committee shall exercise the powers and perform the functions .conferred
or imposed upon it by or under these rules ..

12. The Chairman of a Committee shall be in overall : charge of the
administration and implementation of' the Legal aid Programme within the
area for which the Committee is constituted.

13. (1) Every Committee shall have a conciliatton Cell consisting of such
number of members of the Committee and other respectable members of the
Community, as tbe State Government may appoint. The State Government
while selecting non-members on such Cell shall have due regard to tho fact

. whether such persons enjoy· the confidence of the Community and will be

. able to discharge the functions of bringing about coaciliation in a proper
and satisfactory manner.

r
I
!

I
\

I

\

\

\

I
I
'I

\

I
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(2) Whenever any person seeking legal aid approaches the Committee
and the Committee is of opinion that he is deserving of legal aid,· it may
refer the matter to the Conciliation Cell and the conciliation cell shall issue
notice to the opposite party and try to bring about a conciliation between the
parties. If a settlement is considered reasonable by the Conciliation cell and
the person seeking legal aid refuses to accept it, then he may not be entitled
to legal aid.

(3) The Cell shall act as a liaison between the Committee and the
women, children, members of the Scheduled Tribes, Schedule Castes and
Nomadic Tribes residing within the area of the Committee and try to
ascertain the problems and difficulties which they are facing and bring them
to the notice of the Committee and take all such steps and make all such
recommendations as may necessary for the purpose of resolving the problems
and grivances of the women, children, members of Scheduled Caste,
Scheduled Tribes and Nomadic Tribes by resort to legal process.
The Cell shall protect and further their interests and ensure that the benefit
or' legal aid programme reaches them.

PART III

Legal Aid and Advice.

14. Legal aid or advice may be given to all persons who are bona-
fide residents of the State of Tripura and whose total annual income from
all sources, whether in cash or in kind or partly in cash and partly in
kind, does not exceed rupees 3,600 :

Provided that any member belonging to Scheduled Castes, Scheduled
Tribes and Nomadic Tribes shall be entitled to legal aid or advice whose
annual income from all sources does 110t exceed Rs. 10,000/-:

Provided further that, the Committee may grant legal aid,-

i), in cases of great public importance; or

ii) in a test case, the decision of which is likely to effect cases of
numberous other persons belonging to' the weaker sections of
the community; or

iii) in a special case, which for reasons to be recorded in writing, is
considered otherwise deserving of legal aid even where the means
test is not satisfied.

,>
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15. Subject to the provisions of clauses 14 and 18 and sub-rule (5) of
clause20 the Committee shall give legal advice as also legal aid in all pro-
ceedings in any Court.

16. Legal advice may be given in all matters and such advice shall be
aimed at,-

a) amicable settlement of the dispute by bringing about conciliation
between the parties to the dispute.

b) rendering assistance in complying with various legal require-
ments in order to secure the benefits under various schemes
sponsored by or on behalf of the Central or State Government

or any other public authority for the welfare of the general public or any
section thereof.

l7. Legal aid may be given in all or anyone or more of the following'
modes, namely :-

a) payment of court-fees, process fees, expenses of witness and all
other charges payable or incurred in connection with any legal
proceedings ;

b) representation by a legal practitioner in legal. proceedings ;

c) supply or certified copies of judgemellts,orders, notes or evi-
dence and other documects in legal proceedings;

d) preparation of Appeal paper Book, including printing and translation
of documents, in legal proceedings;

and e) drafting of legal documents.

18, legal aid shall not be given in the following cases, namely :-

1) proceedings whollyor partly in respect of-
a) defamation; or
b) malicious prosecution j

2) proceedings relating to any eleefion;
3) proceedings incidental to any proceedings referred to in items (1)

and (2) j

4) proceedings in respeet of offences punishable with fine only ;
5) proceedings in respect of offences of causing disaffections between

communities; ,,",,
6) proceedings in respect of economic offences and offences against social

laws, such as the Protection of Civil Rights Act, 1955, the Suppres-
sion ofImmoral Traffic in Women and Girls Act, 1956, Essential
Commodities Apt, 1955. The Prevention of Food Adulteration
Act, 1954, the T'revention of Corruption Act, 1947, the Gambling
Act, the Customs Act, 1962, the Bengal Excise Act, 1909 and
Acts relating to Anti-profiteering and Black. Marketing;

~~~-~.-----
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7) Where a person seeking legal aid-

a) is concerned with the proceedings only in a representative or
official capacity; 01

by is concerned with the proceedings jointly with some other person \

or persons whose interests are identical with his and such person
or any of such persons is adequately represented in the procee-
dings; or

,c) is a formal party to the proceedings, .not materially concerned
in the outcomes of the proceeding and his interests are not likely
to be prejudiced on account of the absence of proper represent-
ation.

)

PART IV

Procedure

19. 1) Any person desiring legal aid or advice may make an application
in Form A, addressed to the Member-Secretary of the committee concerned.
But if the applicant is illite ater or not in a position to fill in the particulars
required in the application, the Member-Secretary shall gather the necessary
particulars frorn Yl.e applicant and fill up' the application from on his
behalf and after reading it cut and explaining it to him, obtain his signa-
ture or thumb mark on it.

2) The Comm ittee shall maintain a register of applications where
in all applications for legal aid and advice shall be entered and registered.

20. (I) On receipt of an application under rule 19, the Member-Secretary
Of a lawyer on .the panel of legal Practitionel who is assigned the particular
duty, shall scrutinise the application for the purpose of deciding whether
the applicant is deserving of legal aid or advice in accordance with the
provisions of these rules and for the purpose of arriving at such decision,
he may require the applicant to supply further information as may be necessary
and also discuss the matter personally with the applicant and in doing so he
shall have regard to the fact that the applicant belongs toa weaker section
Of the community and is required 10 be assisted even in the matter of
obtaining legal aid. The application shall be processed as early as possible
and preferably within fifteen days.

'(2) The decision of the Member-Secretary or the lawyer on Panel of
Legal Practitioners, who scrutinizes the application as provided in Sub-rule

1
\
'~



(I) above, the give legal aid or adv.ce 5=-::':~ '::>;:~:-::.. 0-::-.=-":::: .. --------

by the Committee at its next meeting. If :2:e :';~e='::--:::--s.=~·::~::.::--:
lawyer concerned is cf the opinion that the ap;:-:ic-2.:-:::s =~: :!";..':::"". .z.: ::
legal aid, he shall place the matter before the Corn.:r.i:tee. ? :::':: ::~~:.-

shalI be final.

(3) Where it is decided not to give JegaJ aid or advice to an '::.~;:-::3.:
the reasons for not doing so shall be entered in the Register of App.icat.c ~5

maintained by the Committee and information in writing to that effect shall
be communicated to the applicant.

(4) Before giving actual legal aid or advice the matter may be referred
by the Member-Secretary to the Conciliation Cell for the purpose of bringing
about settlement between the parties. Jf for any reason not connected with
·the intransigence or obdurac of the applicant, the settlement cannot be arrived
at, the Conciliation Cell shall make a failure" report to the Member-Secretary
and Member-Secretary shall then assign the case to a lawyer out of the Panel
of Legal Practitioners approved by the Committee. While assigning the case
to a lawyer, the Member-Secretary shall have regard tothe nature of the
case, the experience of the lawyer and also the willingness and capacity to
the lawyer and also the willingness and capacity of the lawyer to handle the
matter and as far as possible the case. may be assigned to the lawyer -on the
Panel by rotation.

(5) No application for legal aid or advice shall be granted, or continued
after the legal aid is granted, if the Committee is satis fied that-

(a) the applicant has knowingly made false statement or furnished false
information as regards his means or place of residence ; or

(b) in a proceeding, other than the one relating to criminal prosecution,
there is no prima facie case to institute, or as the case may be, to defend
the proceeding ; or

(c) the application is frivolous or fiictitious ; or
(d) the applicant is not entitled to the same under any other provision

of these rules; or
(e) having regard to all the circumstances of the case, it is otherwise

not reasonable to grant. it.

21. (l) Where an application for legal aid or.advice is allowed, the Member
-Secretary of the Committee shall issue, a Certificate of Eligibility to the
applicant entitling him to legal aid or advice in respect of the proceeding
concerned. The Certi~¥ate shall be in Form ':B".

Certificate of
Eligibility,

(2) The Certificate of Eligibility shall entitle the aided person to claim
legal aid or advice as may be specified in the certificate,

'--~
"'--::-..:;,.:--~--==-=------: .~--~.;;, ~-:::..-.;:..",=------

I'
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(3) The Certificate of Eligibility shall stand cancelled. if the legal aid
is withdrawn and the lawyer to whom the case of the applicant is assigned as
also the Court before which the case is pending shall be informd accordingly,,
in writing.

-
Panels for legal
aid & advice.

22. (1) Every Committee shall with the approval of the State Government
form such number or Panels of Legal Practioners as it may consider necessary.

(2) Every such Panel shall be .constituted for a period of two years from
the date of its constitution.

Duties of Panel
Members.

(3) Appointl11fllt of a legal practitioner for legal aid or advice under
these rules shall be made from the Panel of legal Practitioners constiuted
by the Committee. ,~

(4) Every person included in the Panel shall be required to Communi~
cate in writing to the Chairman of tb e Committee concerned, his willingness
to serve on the Panel.

'(5) Any person on the Panel may tender his resignation in writing to
the' Chairman of the Committee.

(6) An y vacaney in the Panel caused by resignation or otherwise, may
be filled up by the Committee, as soon as possible.

(7) If any person after having agreed to serve on a Panel, neglects
or refuses to discharge his duties properly, the Committee may delete his
name from the Panel after giving him opportunity to be heard.

(8) If any person after having agreed to serve on a Panel, neglects or
without sufficient cause refuses to accept an assignment, or is otherwise guilty of
misconduct or is guilty of breach of any of the provisions of these rules, he
shall be liable to be removed from the Panel, after he has been given an
opportunity of being heard.

(9) Save as otherwise directed by the Committee, a legal practitioner
who ceases to be on the Panel, whether 011 account of resignation or other-
wise shall as soon as practicable, after he so ceases to be on the Panel, deliver
up all the papers pertaining to cases entrusted to him, to the Member-Secre- )II

tary of the Committee.

23. (1) Where the Committee has extended legal aid or advice, then-

a) Where it isa case of legal advice, the legal practitioner shall hear
the aided person or any other person representing him, examine the
papersand documents relating to the case and tender in writing

his opinion on the merits and his advice there all ; and :

(b) where it is a ca seof legal aid, the legal practitioner shall represent
the aided person and act and plead for· him in the legal proceeding.
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(2) (a) Where action is taken by a legal practitioners under sub-clause (a)
of clause (l),heshall give his opinion and advice to the aided
person and also send a.copy of the same to. the Member-Seeretary
of the Committee.

(b) Where action is taken by a legal practitioner under sub-clause
(b) of clause (1), he shatl forthwith make a report to the Member-
Secretary of the Committee on the action taken by him and' also
make monthly reports to the Member-Secretary in regard to the
progress of the legal praceeding. The legal practitioner shalI act
in accordance with such instructions as may by given to him, from
time to time, by the Committee.

24. Any information furnished or instructions given to the Committee or
al~Y1egalpractitioner by any aided person in respect of his case shall be
kept confidential by the Committee or as the case may be,by the" legal'
practitioner and shall be used only in the due performance of the funetion
of providing legal aid or advice to the aided person, but within consent in
writing of the aided person, it may also be used for any other purpose, No
such information shall, however, be used against the interest of the aided
person, unless required by law,

25. The legal practitioner on the panel shall be paid fees at the following
rates, namely :-'-

(a) in all legal proceedings in the Agartala Bench of the Gauhati High
Court and in the District/Additional District and Sessions Court ,
rupees fitty per day, subject to a maximum of rupees one hundred
and fifty in any one case ;

(b) in all legal proceedings in the court of subordinate and Assistant
Sessions Judge and in the court of Chief Judicial Magistrates
rupees twent five per day subject toa maximum of rupees one
hundred in any one case ;

. (c) in all legal proceedings in courts other than the courts specified in
clauses (a) and (b) rupees twenty per day subject. to a maximum
of rupee eighty in any one case.

(d) for drafting plaints, written statements etc. Rupees thirty in any
one case.

(2) Where the Committee engages any legal practitioner to' give legal
advice to any person or engages any legal practitionon the panel to enquire
into the applicants case a consolidated fee of rupees twenty 1 've shall be paid
to the legal practitioner. If the inquiry is ' held at a camp more than 8, ,

kilometre away from the legal . practitioner's usual place of practice the
consolidated fee shall be rupees Thirty five.

-~

II
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(3) No legal practittoner to whom any case is assigned either for legal

advice 9f for legal aid shall receive any fee or remuneration whether in cash
or in kind or any other advantage, ill .netary or otherwise, from the aided
person or from any other person on his behalf.

(4) The legal practitioner .on the panel who has completed his assign-
ment shall submit bills ill form 'C' and shall be countersigned by the
Member-See; et ary and in case of bills for legal aid along with the certificate
form the court concernedt Member-Secretary shall forward the same to the
Legal Remembrancer of the Government for payernent. The charges on
account of the fees and reimbursement of expenses shall be made from the
Legal Remembrancer's budget.

26. (1) A person seeking legal aid Or advice shall comply with any
requisition Or diretion that may be made upon him by the Committee or any
of its members from the date of application for legal aid or advice, is made
till tbe completion or cessation on legal aid or cancellation of the certificate

of eligibility.

(2) Every such peron sball also be liable to repay the Govennent only
to the extent of the cost, if any, awarded by to court in his favour in the
case. Before legal aid is- given, the person who has been sanctioned such
aid shall enter into an agreement in the form set forth in Annexure 'D' to
the effect to that in case of his failure to pay the amount within the time
aforesaid the same will be recoverable as. an arrear of land revenue under
the provision of the Tripura Land Revenue and Land Reforms Act, 1960.
Within one month from the date of receipt of the cost from the opposite
party, he shall deposit with the legal practitioner the amount equal to the cost

awarded by the court in his favour.

(3) The legal practitioner shall, on receipt of the amount referred to in
sub-rule ll) send the same to the Legal Remembrancer of . the Govern-
ment without delay and in case of failure of the person to deposit the
said amount within the period stated in sub-rule (2) 1eport the, fact to the
Committee for recovery of the same from the person as an arrears land

revenue.

27. Notwithstanding anything contained in any rules Committee shall not
give any legal aid to any person for appeal or revision against the order of
the lower court ;vithout prior approval of the Board;

Provided that the Committee may give legal aid where the party
sanction legal aid succeeds in the lower court but is forced to go to a higher
court in pursuance of the a ppeal or revision filed bytiie opposite party.

¥.
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28. The Committee may either onits own motion or otherwise cancel the
Certificate of Eligibilits granted under rule 21 in the following circumstances,
namely c=-

(a) in the event of it being found the Certificate of Eligibility was
obtaind by mis-representation or fraud ;

(b) in the event of any material change in the circumstances ,of the
aided person; s

(c) in the event of any misconduct, mis-demeanor or negligence on the
part of the aided person in the course of.receiving legal aid ;

(d) in the event of the aided person not co-operating with the
Committee or with the legal practitioner assigned by the Committee;

(e) in the event of the aided person engaging a legal practitioner other
than the one assigned by the' Committee;

(f) in the event of death of the aided personvexcept in the case of.
civil proceedings where the right .or Iiabilitysurvives ;

(g) in the event of externment under any law for 'the time being in
force, of the aided person, from the area or place of his residence.
or business ;

Provided that, no such Certificate of Eligibility shall be cancelled without
giving due netice thereof to the aided person or to his legal representatives
in the event of his death, to shawcause as to why the Certificate should not
be cancelled.

29. The Board may, from time to time, issue directions to the Committees
to carry out the purposes of these rules and the Committees shall be bound
to carry out such direction.

30. (1) In case of any doubt about interpretation of any of the provisions
of these rules Or any difficulty arisen in the implementaticn rthereof, the

.matter shall be referred to the Legal Remembrancer, Tripura for decision;

(2)' Nothing contained in these rules shall affect the provisions of the
appointment of State Defence Counsel in Sessions Cases Rules, 1977 issued
by the Gauhati High Conrt in prusuance of sub-section (2) of section 304
of the code of CriminalT'rocedure, 1973..

(3) Notwithstanding anything contained in these rules no person shall
be granted legal aid if he is in receipt of any legai aid from the Government
under the provisions of any other niles _framed by the State Government
as in force.

;i.....:..:',- .. ,-~- _
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FORM "A'

(See rule 19(1) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980),

To
; ..

The Member-Seeretary,
" .

Legal Aid and Legal Advice Committee,
Sub-Division,

District Tripura.
Subject :-Application for Legal Advice/Lega.l Aid under the Tripura Legal Aid and Legal

_ Advice to'the poor R~les, 1980.

1. Name of the Applicant

2. Father's Name
3. Address
4. Brief history of the dispute/litigation
5. Monthly income of the applicant :
6. Extent of land held by the applicant :

7. Occupation of the applicant:

8. Total income from all sources:
9. Particular of documents in support of the dispute/litigation

Signature of Thumb'
impressing of the
Applicant, 1.0

Cirtificate from Gezetted Officer· of the State Government/Commissioner of MunIcipality!
Member, Notified Area Authority.

I, Shri
made by the applicant in this application are true.

hereby certify that the statement

Signature
(Seal)
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FORM'B'

( See- rule 21 (1) of the Tripura Legal Aid and Legal Advice
to the Poor Rules, 1980,)

CERTIFICATE OFELIGIBILlTY

Certified that Shri ... son of ...

residing at .

Sub- Divi sion .

. .. PS

District isof ...

granted legal aid/legal advice under the provisions of Tripura Legal Aid and Legal Advice

to the Poor Rules, 1980 to defend his case (case No... ]9 .. ; ... •.. )
..i>'" pending in the court of -.

complainant/plaintiff in the court of. ..

The following legal aid is granted to Shri. ..

(1) payment of court-fees, process fees, expenses 01 witness and alJ other charges
payable or incurred in connection with any legal proceedings;

to institute a prosecution/suit as a

(2) representation by a legal practitioner in legal proceedings;

(3) supply of certified copies of judgements, orders, notes or evidence and other

documents in legal proceedings;

(4) preparation of Appeal Paper Book, including printing and translation of
documents, in legal proceedings); and.

(5) drafting of legal documents ..

Shri···

his case; Shri

rules.

is appointed as an Advocate 'to institute/conduct

Advocate shall be entitled : to get fees as per

The legal advice isgrantedto Shri ... and

Advocate is appointed to give legal advice

in connection with the dispute with ...

Shri...

to Shri ...

Shri .v.Advocate will be paid fees as per rules.

Member-Secretary,
Legal Aid and Legal Advice

Committee .

... Sub-Division,

* ( Strike ou~ whichever is not applicable)

I
I
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FORM 'C'

(See rule 25( 4) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)

Bill of fees due to (Name of the legal practitioner)
for the month of

,
s

~~~~="-"'j''''''''''''''

- Calender number Reference to the
'of cases Mem bet-Secretary' s

letter assigning
the case to the
legal practitioner

<Registration No.
of the case.

Nature of the
case (The 'law
and the relevant
section should be
mentioned.)

1 2 3 4

_~e::r;:!EiI;OW.""""'UW=-:<::mo

Name of the Plea of the Dates of hearing Hours when Result
party given Opposite party (each date separately) hearing began of the
legal aid, and ended case.

5 6 7 ,8 9
-_.---,-----

Remuneration claimed

-Fee Reimbursement of
expenses

Total
If cost awarded in favour
of the party, the amount
and particulars of credit
thereof.

RJ3,MARKS

10 11 12 13 , 14

(Signature of the legal
practitioner)

Date
place
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1. Certi fied that the amount claimed above is in accordance with the Provisions of the
Tripura Legal Aid and Legal Advice to the Poor Rules, 1980.

Member-Secretary, (Seal) .
Legal Aid & Legal Advice Committee, .
.. , Sub-Division.

Date .
Place . 'J

.f

0. I hereby certify that Shri ............•................................... attended mycourt on the
dates and for the period mentioned in Columns 7 and 8 thereof.

(Seal) Signature of the Presiding
Officer of the Court.
Date Place ,.

FORM 'D"

AGREEMENT REGARDING REALISATION OF THE COST AWARDED IN
FAVOUR OF A PERSON GRANTED LEGAL AID

(See Rule 26 (2) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)

This Agreement made this day the----between the Governor of Tripura (herein-
after referred to as "the Government" of the one part and Sbri-----Sjo----VilJage
-----'--P:S. District------(hereinafter called the "Grantee" which
expression shallincl ude his heirs, successors-in-interest and legal representatives) of the. other
part ;

J

Whereas the Grantee applied to the Government for grant of legal aid under rule 23
of the lripura Legal Aid and Legal Advice to the Poor Rules, 1980 in the case, details of
which are grven in the Schedule hereto annexed;

And whereas the Government has agreed to give legal aid to the Grantee subject to
the conditiontbat the Grantee shall repay to the Government only to the .extent of the cost,
if any, that may be awarded by the Court inhis favour in the above mentioned case in the
manner hereinafter provided;

Now, therefore, in consideration of legal aid received by the Grantee under the afore-
said condition the parties hereto have agreed to give and receive the said legal aid under the
said rules and conditions hereunder provided ":-

1. That the Government will give legal aid to the Grantee in accordance with tbe provi-
sions of I ripura Legal Aid and Legal Advice to the Poor Rules; ..•.1980 contents bereof have
.been gone through and understood and/or are known to the Grantee.

2. That the Grantee shall diligently assist the legal practitioner engaged on his behalf III

all matters required for conducting the case properly falling which the Government will be at
liberty to withdraw the legal aid at any's'tage of the case.
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3. That in. the event the Court awards costs to the Grantee in the above mentioned case,
the Grantee shall deposit with the District Magistrate through the legal practitioner engaged
on his behalf in the said case an amount equal to the cost awarded in his favour within one
month from the date of its realisation from the opposite party.,

4. That in case the Grantee makes any default in making such deposit within the time
stated above the amount so lying unpaid shall be recovered from him as an arrear of land }
revenue under the provisions of the Tripura Land Revenue and Land Reforms Act, 1960.

In witness whereof the parties hereto set their hands hereunto this day the:----

Signature of the Mem ber-Secretary
Acting for and on behalf of the
Governor.

Witnesses-
1-
2.
Witnesses->
1.

2.
Place
Date--,c--C.~-----

Signature of the Grantee

REGISTER OF APPLICATION FOR LEGAL AID
(See Rule 23 (2) of the Tripura Legal Aid and Legal Advice to the Poor Rules, 1980)

Serial
No.

Date of receipt
of the application

Whether the
application was
referred for
enquiry and to

whom.

Applicant's flame
and address

Nature of case
( the law and
the relevant
section should
be mentioned)

2 3 4 5
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~f'~';O ••.•• :.-.i ••;:~.,: ~'lV=~"'~''<'':<W~.=''''_-'.

No. and date Date of receipt Decision of the Name of the legal Result

of the letter of the enquiry DIstrict Magis~ practitioner engaged of the

authorising report. trate on sanction and No. and date case.
enquiry. of legal aid. of the letter assign-

ing the case to him,
s

6 7 8 9 10

~-----~~~.----------~-------------------------------------------Payment to the 'egal practitioner
--~---

Fees Other expenses Total

Whether legal aid for

appeal/revision given

REMARKS

11 12 1513 14

H.Das
Secretary to the Government

of Tripura,
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No. F. 2S(4S)-LAW/79 Dated, 'A.gartala, 'the 5th April, 1984.'
NOTIFICATION

, In supersession of the Legal Assistance toth,e Poor Prisoners (Pre-
trial) Orders, 1980 and the TripuraLegalAssistance to the Poor Accused
in Sessions Tribals Cases (Pre-trial Stage), Orders, ',1982,' the Governor of
Tripura is' pleased to make the' following rules to amend the Tripura Legal
Aid and Legal Advice to the Poor Rules; 1980; namely :.:....'

1. (1) These rules may be called the Tripura Legal Aid and Legal
Advice to the Poor (Amendment) Rules, 1984,

(2).They~~halU6ome intoJorcebn.~nd frcm.the date of their publi-
cation in', the Official Gazette. '

2. In. the Tripura Legal Aid" and Legal Advice to the Poor Rules,
1980 (hereinafter called the principal Rules), for.sub-rule (3) Of Rule 3,the
following.sub-rule shall be-substituted, .namelyo->

(3) .The Board shall cpnsist oftl1efollowing members, namely r=-
A.Ex-ofllci(),Members:~ ,

(1) Minister h~ving the chargeof\aw,Tripura.
, '(2)Advocate General, Tripura.

.Chairman
Vice-
Chairman

(3) Secretary to' th~Govennnehtof,
, Tr~pura",Law Departlnel}t.. '

(4) OneMember of. the Agartala Bar to be
nominated by the State Govenrment,

Member

Member. . -- -

(5) Director of Welfare for Scheduled Tribe Member
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Amendment of
Rule 4.

Constitution of
the Administra-
tive Cell.

Allocaticnof
fund.

Legal Aid to
indigent persons.

Trip\]r~Gazette,Extraordinary Issue, April 17, lY84A. D.

(6) DirectorJo.r~e,lf~te ..for Scheduled Caste.
(7).Under SeCi'et?ryt.Lpw Department.

Member
Member-
Secretar-~.7,

~.\ r .,:-,-,.- . , '.

13: ..Members nmniw~t~d,c,bytjleStateGoyei'nment:-'-,
. l (8) One memoerof'tpe .State Legislative, .

Assembly to be IIQminated in consulta-
.tiol1withthe:§p~Fl.ker. "Member

3, In the principal Rules, in sub-rule (2) of Rule 4,-
(a) in claus'c (ii), .afte~ the words. "Sub-Divisio:nal Officer. (Keve-
nue)", th(Owords"6rI)epiity:Cpl1e~tornominated by him'? shall
be inserted;
(b) forclalise· (iv) •...the- following clause shall be substituted,
namelyi=-

(iv) "Chairman or any 'member of the Notified Area Commi-
ttee, if there be allY, nominated by the State Govern-.
ment".

4. I;~the principal Rules, after rule 4; the following rule shall be
inserted, namelyi-> .'

"4A. There shall be one administrativeCellatiached to the
Board to. Icok after the .legal aid matters exclusively .. '.TheBoard
may, with the approvaL of fheState(Jovep;unent, constitute .the .
CeH with suchnurnbsr-of officers and staff as may be necessary-
from time to ti:qi()": ..' . .. .' .

5. Inthc>princip(l:1Rules,afteF. sub-rule (4) of Rule 11, the follow-
ing sub-rule sliallbe.dnserted, namely':-'-c- .

. , " - '-, -',.' " -
"(5)(i) TheBcard shall fromtiqle to time allocate fund to .each

. , com:rn.itteeoutof the' amount placed at its disposaiby"Ihe
State Government for-the-purpose oLenabling the committee
to' carry out .Its function under..these rules,
(ii)For. the purpose of.' meeting'the' incidental charges such
.ascourt fees, shllnpand'otherexpenses necessary for obtain-
irtgcopies of doc'umenis,ftom.acourt, a permanent advance
of Rs. 250/~shallbe.placed at the disposal of the Member-
Secretary of the Board and each Committee". -~ i - '. -"", .'

6. In the principal- Rules, after rule 18, the following+rule shall-be
inserted, namely:- .

t

"'''''''

"18A; An indigent person allowed to sue by the. court under
Order XXXIII of the Code of Civil Procedure, 1908, may apply
for legal aid in. any or more of the modes, excepting court fees,
as provided in rule 17. Such' application should be submitted to
the court which.<permitted to use as indigent. The-court shall'
forward the same to the Legal Aid Committee. concerned giving
such remark; as the court may consider appropriate".
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. Tripura. Gazette.Bxtraordinary Issue, April.17,. 198.4.A, ·D.

7. In the principal Rules, after rule 21, the following rules shall be
inserted, namely,:- .

"2LA~(lrNot\vitilstanding anything contained; in-the 'foregoing
·provisions, where in a criminal 'proceeding (which includes
investigation alld trial stage), the accused is not-represented
byapleader,'.ahd.where it appears to the court that-the
accused has no sufficient 'means to engage a pleader, the court
·shall appoint-the legal aiel advocate to defend such accused .j,

at. any stage of .such proceedings at the ..expense of the State.
Note: (a) "Criminal proceeding"inc1udes proceeding before

a Magistrate in a sessions triable case before commit-
ment ;
(b) For 'Iegalaidin a trial before the court of sessions,
. the DefencePI'eacler (Appointment and Fees) Rules,
1976 framed by the Gauhati High Court shall apply.

(2) Bef()re'makillganyassignnient,as aforesaid, the court
shall obtain an application in the prescribed form duly signed
by the accused and . transmit the same forthwith to the'
Committeehavingjurisciiction, •...••giving reasons of his satis-
faction regarding eligibility of the accused for such aid. '
(3) Theassignmentmade by. the court may be cancelled at
any time if the Committee.iafter-rriaking- such inquiry as it
·may deem necessary,does 110t approve such assignment.' -
(4) The Board may from time to time issue guidelines for
determining the eligibility-of the persons seeking legal aid. i

(5) In case where there are' more than, one accused and if in
the opinion of the court; the accused persons have conflicting-
defence,' the courtvmay appoint more than. one defence
pleader fordefence of each group. of such accused persons

.. after recording reasons t~erefor';.

8. In the principal rules, for rule 22, the following rules shill be
. substituted,namely:=-' " .

"22. (1) Every Committ6eshall,,,,ith the approval of the 'State
Govermpent,appoihtoneor'more practicing lawyer to. con-
.ductlegalaid cases assigned by the-Committee or the court.
'(2) Such Iawyersshall be known a~ legal aid lawyers attached
to . the '-Committee concerned and shall .'get such. fees .or

· monthly . remuneration .as. may' be' jde'cided by the State
Government" .

By. orderof- the Governor,

S. M. Loah
..:0nder Secretary to' the
Government~fTi'ipura.

" - -' , ~
Printed at the Tripura GoverflIneIlt Press, .Agartala.


